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Tnth the ihcwe U As being sirnihir in ntt1re ire being clelt with Iw 

common judgment. 
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consequential benefits. 

e4hit..r l-1 	fnrf-hr 'vtcinrQ 	 hit chi -.n-1 F t 	I 	I tlStl lJ4tljtw '.7 IA.1½11 	.iiitl 47,41 1.11Sd1 	-'.1 '4ii, - , iILI 1111,4 	111., 	t!IiJJ4t 	111 *4 1114 

Proper in the facts and circumstances of this case." 

3. 	The respondents have filed reply. They have stated that the applicants 

were originally workin as LI)Cs with the respondents on purely temporary 

basis with effect from 12.1 .19/9 through the Regional empIoyme jlt 
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order dated 3.5.88 on the recommendation of DPC . They have stated that 
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uualifv were terminated. The applicants appeared in 192 examination but 
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decision to exclude the name of the applicants from the final seniority list. 
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Constitution of India and relevant GUS (CCA) Rules 1.985. 

4. 	Dr. Yainik - 
learned ad:ocate appearing ftr the pplicants argued that 
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the posts of IJDCs. the respondents could not c-contirni the applicants and 
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204/91,205/91,207/91 and 576/91. The Bench '-as held that "it is the settled 
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Maharashtra vs Fagannath Achvut Karandikar AIR 1989 SC I 13 ..... 

Consequently, the Tribunal has held that initial appointment and 

s,A~/
confirmation as Stenographers of the applicants in those cases could not be 

truck down at that stage but directed that so far as their future promotion is 

concerned, regular selections were to be held considering the eligibility of 

those applicants who would be deemed as permanent stenographers and held 

that the initial appointment on regularisation as LDCs of the appiicnts 

cannot be strucK aown at tnis smge 

5. 	MuiiNiioctor, learned counsel appearing for the respondents 
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